FORM A
+ PUBLIC ANNOUNCEMENT

H L (Under Regulatiou 6 of the‘Insolv'ency and Bankruptcy Board of India (Insol’vcnéy Resolution Process for Corporate

Persons) Regulations, 2016) -

. ..FORTUE ATTENTION OF THE CREDITORS OF M/5 J R MODI ASSOCIATES l;lMI'l‘lQi)

o RELEVANT PARTICULARS

JRMODI ASSOCfA']‘ES LIMITED

1. Nume of corb_ox:a_te debtor
'2. .| ‘Date of incorporation of corporate deblor 06/03/1997
-3. Authority under ‘which corporate ~ debtor is

incorporated / registered

Companies Act, 1956, Registrar of Companies, NCT of Delhj
& Haryana, New Delhi ' N

4 [ Coporate Tderitity No. 7 Limited Liability

| I‘déntiﬁcati‘on_No. of corporate debtor

U45209DL1997PLC085650

1 3. - | Address of the régistered office and principal

‘ oI"ﬂcc; (if aﬁy) of corporate debtqr

Registered Ofﬁce: 126, GROUND FLOOR, SIR FORT ROAD
NEW DELHI South Delhi DL 1 10049 .

| 6, [ Insplvency commencement date in- respect . of

corporate debtor L

3lst March,- 2022 (Order was px'onbﬁxlced on 31/03/2022 ’by‘

l%lon’blev‘ NCLT, New De]hi-Court-IV in . C.P. No. IB-
[122/ND/2020 and copy .of order received by IRP through
email from NCLT on 01/04/2022) ‘ -

Estimated date of closure of insblvency resolution

27th September, 2022
: . process ‘ L »
-8." " | Name and registration number of the insolvency
|| professional ‘acting - as  interim’ - resolution Rajiv Bajaj ‘
| . | professional - : IBBI/IPA-002/IP:N00276/2017-18/10834 >y
9. | Address and e<mail of the initerim. tesolution | B-269, LOWER "GROUND FLOOR, CHHATARPUR

' profes}siOnal, as registered with the Board

"ENCLAVE, 'PHASE-‘_Z, NEW DELHI-110074

Email; rbajujip@gemail.com

| 10, ,Add;’cés ‘and  e=mail to be. used for

| correspondence ” with the interim resolution
professional

: Email:cil'pmodi@gmail.c_om

B-269, LOWER GROUND FLOOR, CHHAT‘ARI’UR
ENCLAVE, PHASE-2, NEW DELHI-110074 '

11.._| Last date for submission of claims _ T4t April, 2023
) 1-2,;> Classes of é}editors, i any, under. clause (b)»oi’ Not A “1" ,bl. -
| . ',Sub‘-‘-s“e‘ctipn (GA). of 'section 21, ascettained by ? ppiicable
L | the interim resolution professional . - . - R
“13." |- Names of Insolvency Professionals identified to |
S act as Authorised Representative. of creditors i a | Not Applicable

- |.class (Three names for each class o

1 _-(a). Relevant Forms and

" (b). Details of authorized representatives

- are available at;

Physical Address: Nolt'Applicable

’ 'thice ‘i's'ﬁéreby‘ given -thzit the National Company Law Tribunal ‘has ordered the commencement of a corporate in’so'lvency’

resolution process of the J R MODI ASSOCIATES LIMITED on 31st March, 2022, order was prorounced on 3 1/03/2022 by

" claims with proof in person, by post or by electionic means,

o Subniijssion of false or niiélgéding proofs of claim shall attract péﬁalties.

Dae:02/04/2022
"~ Place: New Delhi

Lol {Hon'ble NCLT, New Delhi Court-IV in C.P. No. IB-1122/ND/2020 and copy of order received by-IRP through email from
}NCL‘T(_)nOI/_O4'/2022)v SR C ' - s — :

. The é;reditorS of JR 'MODI‘?A‘SSOCIATES LIMITED, are hert‘a‘bybcalled upon to submit their claims with proof on.or
. before 14th April, 2022 to the interim resolution professional at the address mentioned against entry No. 10, ‘

: .Th¢ ﬁn;uicial c;réditors' shhll submit. their cluhns with proof by clectronic me_ahs only. All other creditérs may submit the

ASSOCIATES TIMITED:
002/1P-N00276/2017-18/10834



